
 

 

 
 

 
 

 
  

 
 

 

 

  

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 194 of 2012 

3.09.2013 

Issue Rule. 

Exchange of pleadings is complete. 

List this case for final hearing in the usual course. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

 

   

  

 

 

 

 

 

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C) [SH] 6 of 2013 

3.09.2013 

Learned counsel appearing for the respondent No. 1 and 2 

submits at the Bar that respondent No. 1 and 2 is not filing affidavit-in-

opposition. 

Mr. P.N.Nongbri, learned counsel who entered appearance on 

behalf of respondent No.4 prays for 4(four) weeks’ time for filing affidavit-

in-opposition. 

Prayer is granted. 

List this case after four weeks (30-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

 

  

 

 

 

 

  

  

   

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 23 of 2013 

3.09.2013 

Mr. M.F.Qureshi, learned counsel who entered appearance for 

respondent No.3 prays for 2(two) weeks’ time for filing affidavit-in-

opposition. 

Mrs. N.G.Shylla, learned Govt. Advocate appearing for 

respondent No. 1 and 2 had already file affidavit-in-opposition. 

Service of notice to respondent No.4 shall be deemed to have 

been effected inasmuch as notice issued to him by Registered Post with 

AD as early as 25-2-2013 had not yet returned unserved. 

List this case after two weeks (16-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

 

  

  

 

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 44 of 2013 

3.09.2013 

Mr. S. Upadhaya, learned counsel appearing for the petitioner 

prays for further 2(two) weeks’ time for filing rejoinder affidavit. 

Prayer is granted. 

List this case after two weeks (16-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

 

  

  

 

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 44 of 2013 

3.09.2013 

Mr. S. Upadhaya, learned counsel appearing for the petitioner 

prays for further 2(two) weeks’ time for filing rejoinder affidavit. 

Prayer is granted. 

List this case after two weeks (16-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
   

 
 

 

  

  

   

  

 

    

 

 

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

[WP(C)][SH] 57 of 2013 

3.09.2013 

Mr. K.Paul, learned counsel appearing for the respondent No.8 

raised a preliminary objection as to the maintainability of the present writ 

petition. If there be so, it would be convenient on the part of the petitioner 

to know under what reasons and circumstances the present writ petition 

is not maintainable if a short affidavit is filed by the respondent No.8 

Accordingly, the respondent No.8 may file a short affidavit as to 

the maintainability of the present writ petition within a period of one 

week. 

List this case after a week (9-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

 

  

    

 

 

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] 159 of 2013 

3.09.2013 

Mrs. N.G.Shylla, learned Govt. Advocate appearing for the 

respondents No. 1 and 2 prays for further 3(three) weeks’ time for filing 

affidavit-in-opposition. 

Prayer is granted. 

List this case after three weeks (23-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
   

 
 

 

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

[WP(C)][SH] 94 of 2013 

3.09.2013 

As prayed for by the learned counsel appearing for the petitioner, 

list this case after two weeks (16-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
  

 
 

 

 

   

   

   

 

 

 

        

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

[WP(C)][SH] 248 of 2013 

3.09.2013 

Heard Mr. R.Jha, learned counsel appearing for the petitioner and 

also Mr. R. Deb Nath, learned CGC appearing for the respondents. 

Issue notice returnable 4(four) weeks. No formal notice need be 

issued as the respondents had already entered appearance through the 

learned CGC. 

List this case after four weeks (30-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

 
 

 
   

 
 

 

  

    

 

 

    

         

  

  

  

 

 

 

         

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 

[WP(C)][SH] 249 of 2013 

3.09.2013 

Heard Mr. K.Sunar, learned counsel appearing for the petitioner, 

Mr. VGK Kynta, learned Sr. counsel appearing for the respondents No. 2 

to 5, and Mr. H.Abraham, learned counsel appearing for respondent 

No.1. 

Issue notice returnable 4(four) weeks. 

Petitioner is to take steps for service of notice to respondents No. 

6 and 7 and Proforma Respondents No.1 and 2 by Registered Post with 

AD within 5(five) days. 

Learned counsel appearing for the petitioner is directed to furnish 

extra copies of the writ petition to the learned Sr. counsel appearing for 

respondent No. 2 – 5. 

List this case again on 30-9-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
    

 
 

 

          

        

   

      

 

          

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

COMPET[SH] 6 of 2013 

3.09.2013 

Mr. P. Nongbri, learned counsel appearing for the sole respondent 

prays for further one week’s time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case after ten days (12-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
   

 
 

 

         

            

        

  

  

     

 

          

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

Cont.Cas.(C)][SH] 21of 2012 

3.09.2013 

The learned counsel appearing for the parties contended that the 

writ appeal against the related judgment and order is pending before the 

Division Bench. Accordingly, they pray for listing this case after four 

weeks. 

Prayer is granted. 

List this case after four weeks (30-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
    

 
 

 

         

      

 

 

          

 

 

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

Cont.Cas (C)[SH] 21 of 2013 

3.09.2013 

As prayed for by the learned counsel appearing for the petitioner, 

list this case after 2(two) weeks (16-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
    

 
 

 

          

       

   

     

 

 

          

 

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

Cont.Cas (C)[SH] 19 of 2013 

3.09.2013 

The learned counsel appearing for the petitioner prays for 2(two) 

weeks’ time for filing rejoinder affidavit. 

Prayer is granted. ‘ 

List this case after two weeks (16-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
   

 
 

 

  

    

          

         

 

 

          

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

Cont.Cas (C)[SH] 1of 2013 

3.09.2013 

Issue Rule.
 

Exchange of pleadings is complete.
 

List this case for hearing as to whether the respondent had
 

committed contempt or not, after three weeks (23-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
    

 
 

 

         

   

         

         

         

          

        

          

           

          

          

   

        

           

            

  

         

 

 

          

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

Cont.Cas (C)[SH] 17 of 2013 

3.09.2013 

Perused office order of this court dated 19-8-2013 passed in this 

contempt petition. 

Mr. N.D. Chullai, learned Sr. Govt. Advocate assisted by Mrs. 

N.G.Shylla, learned Govt. Advocate appearing for the State respondents 

and Mr. H.L.Shangreiso, learned counsel appearing for respondent No.5 

contended that the Principal Secretary to the Govt. of Meghalaya, Social 

Welfare Department had already issued a notification being No. 

SW(S)67/2013/22, dated Shillong the 26th August, 2013, that on expiry of 

the term of appointment on contract service of Smti. L.N.Jyrwa as 

Mission Director, State Resource Centre for Women (for short SRCW), 

Shillong, she stands relinguished of her charge as Mission Director, 

(SRCW) w.e.f. 28-8-2013. 

Learned Sr. counsel appearing for the State respondents also 

placed a copy of the said notification dated 26th August 2013 before this 

court for perusal and it has been placed in the file of this contempt 

petition. 

In the above factual backdrop, this contempt petition is closed. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 



 

 

 
 

       
   

 
    
 

 

 

          

     

 

 

          

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

CRP[SH] 22 of 2013 

3.09.2013 

As prayed for by the learned counsel appearing for the parties, list 

this case after a week (9-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
    

 
 

 

         

          

         

     

  

      

 

 

          

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

FA[SH] 1 of 2013 

3.09.2013 

Mr. S. Upadhaya, learned counsel who entered appearance on 

behalf of the sole respondent prays for passing over this appeal for 

3(three) weeks so as to enable him to file proper Vakalatnama duly 

signed by the sole respondent. 

Prayer is granted. 

List this case after three weeks (23-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
    

 
 

 

         

     

 

 

          

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

MC[WP(C)][SH] 139 of 2013 

3.09.2013 

As prayed for by the learned counsel appearing for the petitioner, 

list this case tomorrow (4-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
     

 
 

 

      

 

          

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

Review Pet[SH] 3 of 2012 

3.09.2013 

List this case after two weeks (16-9-2013). 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 
 

       
   

 
     

 
 

 

         

       

        
    

      
       

          
    

 

          
    

 

           
   

 

           

              

  

         

       

    
       

      
        

        
         

       
      

     
    

    
      
     

    
    

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

Review Pet.[SH] 13 of 2013 

3.09.2013 

Section 28A. (1) of the North-Eastern Areas (Reorganisation) and 

Other Related Laws (Amendment ) Act, 2012 reads as follows: 

“28A. (1) On and from the commencement of 
the North-Eastern Areas (Reorganisation) and 
Other Related Laws (Amendment ) Act, 2012, 
there shall be a High Court – 

(a) for the State of Meghalaya to be called the 
High Court of Meghalaya; 

(b) for	 the State of Manipur to be called the 
High Court of Manipur; 

(c) for the State of Tripura to be called the High 
Court of Tripura.” 

In the application for review, the petitioner is seeking for reviewing 

the order of the Court dated 29-2-2012 passed in WP(C) [SH] No. 115 of 

2011. 

Section 28-I (3) of the North-Eastern Areas (Reorganisation) and 

Other Related Laws (Amendment ) Act, 2012 reads as follows: 

“28-I. (3) Notwithstanding anything 
contained in sub-sections (1) and (2) or in 
section 28A, but save as hereinafter provided, 
the common High Court shall have, and the 
High Court of Meghalaya, the High Court of 
Manipur and the High Court of Tripura shall not 
have, jurisdiction to entertain, hear or dispose 
of appeals, applications for leave to the 
Supreme Court, applications for review and 
other proceedings where any such 
proceedings seek any relief in respect of any 
order passed by the common High Court 
before the commencement of the North-
Eastern Areas (Reorganisation) and Other 
Related Laws (Amendment) Act, 2012.” 



 

             

             

           

        

           

             

         

        

         

            

              

         

      

 

 

          

 

 

 

 

 

On conjoint reading of Section 28A (I) and Section 28-I (3) of the 

Act, it is clear that the High Court of Meghalaya shall not entertain any 

application for review of an order passed by the common High Court 

before the commencement of the North-Eastern Areas (Reorganisation) 

and Other Related Laws (Amendment) Act, 2012. The Chief Justice of the 

High Court i.e. the Gauhati High Court, if it appears, has to transfer the 

application for reviewing the orders passed by the erstwhile common High 

Court to the High Court of Meghalaya. 

Accordingly, the petitioner is directed to file this application for 

review of the order of the erstwhile common High Court dated 29-2-2012 

before the Gauhati High Court in pursuance of the Section 28-I (3) of the 

said Act within a period of 7(seven) days from today. 

This review petition is disposed of on withdrawal. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

 

 
 

       
   

 
    
 

 

 

      

        

       

        

        

 

 

          

 

 

 

 

 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

CHIEF JUSTICE (ACTING)
 

WP(C)[SH] 53 of 2013 

3.09.2013 

Perused office order dated 12-8-2013. 

None appears for the petitioner without showing any cause. 

Dismiss this case for non prosecution. This order is passed after 

hearing Mr. S.C.Shyam, learned Sr. counsel assisted by Mr. 

K.P.Bhattacharjee, learned counsel appearing for the respondents. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 


